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1.6 .961 	 Heard learned counsel for the 
petitioner and Shri Ashok Mohanty, learned 

Senior Standing Counsel for the Respondent 
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t appears that the applicant was appointe 
.D .D .b. prov is iona fly in Ba la Branch 

Office falling vacant as a result of one 

Sri Nrupati NaikwQ-w put off duty 

due to a criminal case • Now the said Nrupa I 

Nayak habeen acquitted from the criminaij 

case and has restored to his position with  
the result that the j1pplicant has been 

disengaged i-t+eetle. The applicant 

has put in seiceout 9 years and as st 

as gained some experiecefii this 
application it is statedt hat although 

the applicant does not clai.in to quash t-

impugned order, he prays to be considered 

in any future vacancy. In the circumstancs 

it is considered appropriate to dispose 

of this application itself with a. directicn 
to the respondents, particular.y Res,3 

to treat this application as ±epresen4a_ 

tion by the petitioner and to consider t 
applicant's case for appointnnt to a 
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suitable post along with other eligible  

candidates w4ih 	ur 	Ct4Qr ..giv-i 

due,wIihtge to the experience gined 

by the applicant by working in the place Wjj 
n 	

" Q 

of Shri Nrupti Nayak. 

Th application is disposed o, 

accordingly. 

a' 	
L 

C) 

I'v 

- 


